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EASTERN ZONE, KOLKATA

OA No. 144 of 2024 (EZ)

[Earlier OA No. 655/2024-PBj

IN THE MATTER OF:

NEWS ITEM TITLED VAISHAKH MEI HEE SUKH GAI BIHAR KEE 60
NADIYA RET ME HUE TABDIL NADIYAN PAR BHEE HO GAYA

ATIKRAMAN APPEARING IN LIVE HINDUSTAN.COM DATED
03.05.2024.

*. of

REPLY AFFIDAVIT ON BEHALF OF THE MINISTRY OF

ENVIRONMENT, FOREST AND CLIMATE CHANGE, RESPONDENT NO.

:
&
1
s £
4
§‘_? I, Pasupala Ravi, son of Shri Pasupala Sunkanna, aged 47 years, presently
3 b,. ig'\g\bmployed as Scientist 'D' at the Ministry of Environment, Forest, and Climate
Q‘:
Q‘\:; Change (hereinafter referred as MoEF&CC), Regional Office, Ranchi, having office
e3>
g located at 2nd floor, Headquarter- Jharkhand State Housing Board, Harmu Chowk,
gt
N]" Ranchi, Jharkhand -834002, do hereby solemnly affirm and declare as under:
5 4
M :
=

1. That I am duly authorized by the Ministry of Environment, Forest and Climate

Change (hereby referred as Respondent No. 2) to swear this affidavit and [ am

g \ﬁonversant with the facts and circumstances of the present case and am

I _ﬂ'eb}’ competent to depose as under:




2. The present matter has been registered as Suo Moto based on the news item
relates to a significant issue of numerous rivers being dried up in the State of
Bihar. The article highlights that since the last five-six years, it has become
the norm that the rivers are dried up when the summer season arrives. The
news item claims that the groundwater level is going down rapidly, which is

causing problems to access drinking water.

3. That the answering Respondent no.2 is engaged in, inter-alia, policy
formulation for abatement, prevention and control of pollution by prescribing
environmental standards which are implemented through the Central
Pollution Control Board (CPCB) and State Pollution Control Boards (SPCBs)/

Pollution Control Committees (PCCs).

4. Besides, the State Pollution Control Boards/Pollution Control Committees
%
concerned are mandated and empowered to take all such measures as are %T
deemed necessary or expedient for the purpose of protection and improving O
the quality of environment as well as prevention, control and abatement of

environmental pollution.

5. That the Union of India has enacted Water (Prevention and Control of
Pollution) Act, 1974, which specifically deals with issues related to control
and abatement of pollution in water bodies including rivers. The
implementation of the provisions of the Act is with the Central Pollution
xf.%‘ Control Board (CPCB) and concerned State Pollution Control Boards
>

(SPCBs).

: ‘Ei_.';;g'._?;l;hat it is submitted that vide S. O. No. 1986 (E) Notification dated 31.07.2014
L NN\

the subject matter of river Ganga and its tributaries including river Yamuna




Ganga Rejuvenation (MoWR&GR) now renamed as Ministry of Jal Shakti. A
copy of the notification is placed at Annexure-R1, wherein it has been
decided that conservation, development, management and abatement of
pollution of river Ganga and its tributaries shall be dealt by MoWR&GR. The
National Mission for Clean Ganga (NMCG) under the Ministry of Jal Shakti
is undertaking and supervising the projects/activities for conservation,

protection and abatement of pollution in river Ganga and its Tributaries.

. That it is also submitted that vide Notification No. S.0. 1972(E) dated

14.06.2019 (Annexure-R2) the Government of India allocated the business
relating to “Conservation, development, management and abatement of
pollution of rivers” to Department of Water Resources, River Development

and Ganga Rejuvenation under Ministry of Jal Shakti.

. It is humbly prayed that the Hon’ble Tribunal may kindly pass such order(s)

as may be deemed fit and proper in the facts and circumstances of this case.

fooon,

DEPONENT

/

Ravi
e "..“.".'.‘?'.-'3‘.- *.




VERIFICATION:

Verified at Ranchi on this day of 2025 that the contents of this reply
affidavit based on official record(s) maintained and information available in the
office are correct to my knowledge and belief. No part of itis false and

nothing has been concealed there from.

b

DEPONENT
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CIECEE KR EICR
SIECREL
S feeetl, 31 S[eTe, 2014

T3, 1986(37).—TZAT, HELTT % SAq=ag 77 % @Ue (3) FIT Ta ARRAT HT TIRT FHed
T, A G (FTI-3aed) HaH, 1961 FT T FTed 2 & [ofg, Metaed =9 a9 &,
AT —

1. (1) =7 FI9T &7 |@18E 9T AT GCRE (FI-3AT6eA) T 97 g5ar qered =49,

2014 8 |

(2) T T ITT |
2. AT T (FTA-37ae) 92w, 1961 #,—

(1) o A= §,—
(F) "1, TFEL 3T a9 wETag” i * e uy, fAefertea ofivsw @

STTURTT, 37T -—
“11.  9TEL0T, a9 S FTAa1g TRadd §aea”
(@) "32. T AR HATAT” o6 & q9ATq, Meterted of e oY I9-ofrih
st eTio foRT SO, st —
"33. FIA foeTe, ITHLAAAT, TqF FAHRH A A HATAT |

(i) reret fasre 3T semefierar AT

3076 GI/2014 e))]
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(iy T FTAHA AATT
(iiy = Ay
(M) "41. T FETEA HAEATAA" ofidw F T qy, Metetaa ofivew Tar S,
FATT -—
"41. ST HETY, Tl ST T T LT T,
() "42. TaF FHAFRT AT @ FATAR” o 3T Ik el & 3T-ofidani 1 9
[ERIS LI

(2) ot et .-
(F) "TIELO AT AT FATAT” fidw F e or, FRwfefeg ofids @
STTURTT, STATe -—
"TATELOT, A A STAAT TAaT HATAT”,
(@) =T T TaeaTioq "qAqawor, a+ 3T a1y aiaad #§araa” ofide=
& e, —
(i) st 8 % e we, eferfem wfafeat st £ Sof, srafq—
"g, INTT T&T SlI¥ Iehl T ATl il BISHT ATGT] HT HL&A, f&FFwm,
TG ST TFAUT T ITLHAT |
8. TSI Aot Heeru fAaermerT 1,

(ii) 732 36 F we=q, feferfea wf@af® siaefT i S, sofq—
"36%. STAATY TAqT 3T ST FATId 77T THT TIHA 1"

(1) "ferca FATAR” ofria F srefie, ", ST e AT " Iv-ofird  srefi,
gfafe 81 3fix 819 =71 &9 forgT SITUATT |
(w) "I aiagd qered” oftde F srefie, 93 5 % wemrq, Mwfofea gfafe
ST T STTORM, AT —
"5, qId AT |
(¥) " TREgT AT oftie, siw sae wefeq wfafeat F geurq, f=fofea
of e, SU-offd= ST SfATeaT sfa:eMTiaa &f o, Aaiq—
"R AT, ST, TaF waH Y & §ATAT
F. HIAA AR T ITHeftaar o
1. SULFT Frae T g=r AR w7 gq 9 gafadi & 99 g99ead,
T AT AR o o0 S1 q51 ST 3RT FIra a0l ST ATl AR AT & [T
ff =aTaaTiaF AT TEATRT TINLTT, FIA IA, TS T&TqT AT, TATAT
A ST ITAATAT T ATRT AT SAALTE § AT 3T I o o= FdqT &l

2T |
2. = Freret v GO i IHT THIOHET |
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A kT TSIUS ¢ ST 3

Srfers eaTell, ST S o7 HIHEIAT oAl & S19 g8 WNars
o 3 s Swefiear foer siw auar &1 ffer =i 9w o
AT gTeeh T 3T |

Freret foere daedT aeaT it e |

JTTT FadT ATHITT FIAT TAT Aged ol TFe] § TIAAT TSI AT
FIAT |

6. IENT-HEATT HIF |
7. = TRATEReTT H ATAST A -TSiT AEGTT &7 Hed AT — H STALh

8.

9

ATFITFHAT AT TN & AT AT |

AT T ATLATA TAT F19 (AhTe F Taer § o7 qefy garargi/foram &
fore samae Sffaat =TT

Tire fEren & forw St samT )

10, T foreT |
11. 1T THFAT 6 SRTIHE THH |
12, =TT Tioveror Feemei gaet 1 |

13.

(i) Tt srerer fepme fAvm |
(i) TreET et AT STt |
(iii) T et A =T

g Ia% wEHA faemr

1.
2.

3.

9.

TAT FA/LAT AT |

g% AT Heg TS |

T TARRfT Fre = |

. TTStre T g AT e " |
. UTEIOT AT 3fIT ST FAa] 1 &6 ST ATt Tgraar daef Thie |

. TP AT 3T |
. TP a7 =hi |

. TIFEAT AT |75, ToIeTeh STa9d ST &f ST aTeil (a1 Fgraar 9t

gl

hd o o
Ilélq T TFIH 4T E=nlH |

10. TTFHSA AT FTAHH 3T G Y FqFHTF |
11. AT FATO BRATHATT, JAT I, T ¥, 1S |

12. SATI-ERTIE AT TA-TTEE |

13. FaT giEed |
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14, L AT & |
15, @A TTEIT SLTEA Sh &7 A= g w77 |
16. fa=ert & |1 AT I ATaHed F7 EE-TaT|
T. &« fasmr
1. #reT A1t
2. ST AT & |
3. fearfe=i & foro ot sweamor fafer
4. SISt HATT TP HIST FHEAT |
5. ATLA T ShI=T ATTEERT |
6. AT AU THITHUH 3fi¥ TP T IIEe F Fafard e |
7. TO3ert # gATHe # AT HIST SH0 gRT 9N 94T ST R § SAqag
Zateal ¥ faeft et ST gy A oA
8. IEIT ST TEhTY, FSraeh Siaid oioj L&t Wi 3 |
9. FHIET FragAT |
10. fa=ert & arer fegertsay, fRawst e S97 F7 rem-4aT |
11. 1T SEEe=dT, s sfaid UE sEEe=T & g o @ & o
T ggrEar @1 2 |

12. FI=T, TATHE, ITEHT, AAT1E & forw fE<hiT ggraar |
13. T TSF-LAAT H HHT ST /A |
14, A fove 1,

(&) "TEITd WA of 0w F qefid, qEtS 1 H, O 99\ giga” oreal w7 A A

STTUNIT;
(B) "I FETIT HATAA" of Tk F T v, Aefertem oftds staentoa R S,
AT -—

() = T gaeTiuq S "@9ra, Jer FEe o s gveqer @emery” oftdd *
e, —

i) gfafte 1 #, "o & fafaer ST orsat & qeanq, "siT Afedr & e H
STTSHT" 9168 SIS S0,
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(i) AT 30 F ge=Tq, Meferfaa gfAfSaT siaeartaa £t STus, starq—

"30%. TACT AT A=l S8 qrieeer e sfava e Feere, &=

TRIT 3 TorT T 9T S ST 62eA0r § Hatad o= 919 €T 8 |
309. IEIT A&l 3T IHh! TGTAH AT T HLEA0,[AHH, TFd= ST TguT

T ITHT 1"
(F) "TAF FEFT AT A FATAT" ofF, 3T A1 3T-ofidF e 3aw gatea
gt &1 o BT srom )
TS TSIl
rgfd
[FT. §. 1/21/9/2014-5f3 ]
TeFaT O, Herd
CABINET SECRETARIAT
NOTIFICATION

New Delhi, the 31st July, 2014

S.0. 1986(E).—In exercise of the powers conferred by clause (3) of article 77 of the Constitution,
the President hereby makes the following rules further to amend the Government of India (Allocation of
Business) Rules, 1961, namely:—

1. (1) These rules may be called the Government of India (Allocation of Business) Three Hundred
and Sixth Amendment Rules, 2014.

(2) They shall come into force at once.
2. In the Government of India (Allocation of Business) Rules, 1961,—
(1) in THE FIRST SCHEDULE,—

(a) for the heading “11. Ministry of Environment and Forests (Paryavaran aur Van
Mantralaya)”, the following heading shall be substituted, namely :—

“l11.  Ministry of Environment, Forest and Climate Change (Paryavaran, Van aur
Jalvaayu Parivartan Mantralaya)”;

(b) after the heading “32. Ministry of Shipping (Pot Parivahan Mantralaya)”, the
following heading and sub-headings shall be inserted, namely :—

“33. Ministry of Skill Development, Entrepreneurship, Youth Affairs and Sports
(Kaushal Vikas, Udyamshilta, Yuvak Karyakram aur Khel Mantralaya).

(1) Department of Skill Development and Entrepreneurship (Kaushal
Vikas aur Udyamshilta Vibhag)

(i1) Department of Youth Affairs (Yuvak Karyakram Vibhag)
(ii1) Department of Sports (Khel Vibhag);

(c) for the heading “41. Ministry of Water Resources (Jal Sansadhan Mantralaya)”, the
following heading shall be substituted, namely :—

278
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“41. Ministry of Water Resources, River Development and Ganga Rejuvenation
(Jal Sansadhan, Nadi Vikas aur Ganga Sanrakshan Mantralaya)”;

(d) the heading “42. Ministry of Youth Affairs and Sports (Yuvak Karyakram aur Khel
Mantralaya)” and sub-headings thereunder, shall be omitted.

2) in THE SECOND SCHEDULE,-

(a) for the heading “MINISTRY OF ENVIRONMENT AND FORESTS
(PARYAVARAN TATHA VAN MANTRALAYA)”, the following heading shall
be substituted, namely :—

“MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
(PARYAVARAN, VAN AUR JALVAAYU PARIVARTAN MANTRALAYA)” ;

(b) under the heading “MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE
CHANGE (PARYAVARAN, VAN AUR JALVAAYU PARIVARTAN
MANTRALAYA)” as so substituted,—

@) for the entry 8, the following entries shall be substituted, namely :(—

“8. Conservation, development, management and abatement of
pollution of rivers excluding the river Ganga and its tributaries.

8A. National River Conservation Directorate.”;
(i1) after the entry 36, the following entry shall be inserted, namely :—
“36A. Climate change and all other matters related thereto.”;

(c) under the heading “MINISTRY OF FINANCE (VITTA MANTRALAYA)”, under
the sub-heading “A. DEPARTMENT OF ECONOMIC AFFAIRS (ARTHIK
KARYA VIBHAG)”, entries 81A and 81B shall be omitted.;

(d) under the heading “MINISTRY OF SHIPPING (POT PARIVAHAN
MANTRALAYA)”, after the entry 5, the following entry shall be inserted,
namely :(—

“SA. Ship breaking.”;

(e) after the heading “MINISTRY OF SHIPPING (POT PARIVAHAN
MANTRALAYA)”, and entries relating thereto, the following heading and sub-
headings and entries shall be inserted, namely:—

“MINISTRY OF SKILL DEVELOPMENT, ENTREPRENEURSHIP, YOUTH
AFFAIRS AND SPORTS (KAUSHAL VIKAS, UDYAMSHILTA, YUVAK
KARYAKRAM AUR KHEL MANTRALAYA)

A. DEPARTMENT OF SKILL DEVELOPMENT AND ENTREPRENEURSHIP
(KAUSHAL VIKAS AUR UDYAMSHILTA VIBHAG)

1. Coordination with all concerned for evolving an appropriate skill
development framework, removal of disconnect between the demand for
and supply of skilled manpower through vocational and technical training,
skill up-gradation, building of new skills, innovative thinking and talents
not only for the existing jobs but also the jobs that are to be created.

2. Mapping of existing skills and their certification.

3. Expansion of youth entrepreneurship education and capacity through
forging strong partnership between educational institutions, business and
other community organisations and set national standards for it.

4. Role of coordination relating to skill development.

5. Doing market research and devising training curriculum in important
sectors.

10
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A T TSI STHER 7

9.

10.
11.
12.
13.

Industry-Institute linkage.

Bringing Public Private Partnership element in this activity-partnership
with the industry who need the skilled manpower.

Making broad policies for all other Ministries/Departments with regard to
market requirements and skill development.

To frame policies for soft skills.

Computer Education.

Academic equivalence of skill sets.

Work relating to Industrial Training Institutes.
(1) National Skill Development Corporation.
(i1) National Skill Development Agency.
(iii) National Skill Development Trust.

B. DEPARTMENT OF YOUTH AFFAIRS (YUVAK KARYAKRAM VIBHAG)

1.

A N T A T o B

[ = T =y S
wnm A~ W NN = O

16.

Youth Affairs/Youth Policy.

Nehru Yuva Kendra Sangathan.

National Reconstruction Corps Scheme.

Rajiv Gandhi National Institute of Youth Development.

Scheme for assistance to Rural Youth and Sports Clubs.

National Commission for Youth.

National Service Scheme.

Voluntary Youth Organisations including financial assistance to them.

National Service Volunteer Scheme.

. Commonwealth Youth Programme and United Nations Volunteers.
. Youth welfare activities, youth festivals, work camp, etc.

. Boy-scouts and girl-guides.

. Youth Hostels.

. National Youth Awards.

. Residual work of the erstwhile National Discipline Scheme.

Exchange of Youth Delegation with foreign countries.

C. DEPARTMENT OF SPORTS (KHEL VIBHAG)

AN e

Sports Policy.

Sports and Games.

National Welfare Fund for Sportsmen.
Netaji Subhas National Institute of Sports.
Sports Authority of India.

Matters relating to the Indian Olympic Association and National Sports
Federations.

Participation of Indian sports teams in tournaments abroad and participation
of foreign sports teams in international tournaments in India.

National Sports Awards including Arjuna Awards.

226
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9. Sports Scholarships.
10. Exchange of Sports persons, experts and teams with foreign countries.

11. Sports infrastructure including financial assistance for creation and
development of such infrastructure.

12. Financial assistance for coaching, tournaments, equipment, etc.
13. Sports matters relating to Union territories.

14. Physical Education.”;

(f) under the heading “MINISTRY OF STEEL (ISPAT MANTRALAYA)”, in entry

1, the words “including ship breaking” shall be omitted;

(g) for the heading “MINISTRY OF WATER RESOURCES (JAL SANSADHAN

(h)

@)

MANTRALAYA)”, the following heading shall be substituted, namely,-

“MINISTRY OF WATER RESOURCES, RIVER DEVELOPMENT AND
GANGA REJUVENATION (JAL SANSADHAN, NADI VIKAS AUR GANGA
SANRAKSHAN MANTRALAYA)”;

under the heading “MINISTRY OF WATER RESOURCES, RIVER
DEVELOPMENT AND GANGA REJUVENATION (JAL SANSADHAN, NADI
VIKAS AUR GANGA SANRAKSHAN MANTRALAYA)”, as so substituted,-

@) in entry 1, after the words “diverse uses of water” the words “and
interlinking of rivers”, shall be added;

(i1) after the entry 30, the following entries shall be inserted, namely,-

“30A. National Ganga River Basin Authority including the Mission
Directorate, National Mission for Clean Ganga and other related
matters of Ganga Rejuvenation.

30B. Conservation, development, management and abatement of pollution
in river Ganga and its tributaries.”;

the heading “ MINISTRY OF YOUTH AFFAIRS AND SPORTS (YUVAK
KARYAKRAM AUR KHEL MANTRALAYA)” and sub-headings thereunder and
entries relating thereto shall be omitted.”.

PRANAB MUKHERJEE

President

[F. No. 1/21/9/2014-Cab.]
SANJUKTA RAY, Director

Printed by the Manager, Government of India Press, Ring Road, Mayapuri, New Delhi-110064

and Published by the Controller of Publications, Delhi-110054.
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CIEGECKIREICR
LIESR Rl
E faeett, 14 54, 2019
HAT. 1972(37) —TAT, HIGET o A== 77 F Gve (3) FTT Ta TRl T T30 F¥d g0, T
HLFHIY (FTH-araed) a7, 1961 &7 X Hoed F:3d & forw, Feaferiaa = s9rd &, seriq-

1. (1) =9 =9l &1 90 9 9T (Fr-araed) T |1 aerear gy« Faw, 2019 21

(2) ¥ A Tgw B

2. AT AT (FTE-areen) A, 1961 ¥,-
(1) 219 gt H,-
(F) "1. F vd FrEm wearer warera ofidw % srefia, (i) T o 2t At gv-ofide,
;T "(iv) AT AT I9-9fiee &1 9 B sroa;
(F) "9FF. U AT AT Ta=zqT HATAA" offda 1 o R Sro;
@@ "13. fa= gETerE” ot T A e Su-oftiet & weama, Mo ofives sz su-ofids
S FATIOT o SO, 7T
"1 3%, HEAATA, TYATAT 37T ST HATAT
(i) Fe=aTe T
(ii) TYATAT ST ST AT,

2887 GI/2019 (D
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(F7) "19. FEAT 3T THTO Horera” ofieh o wearq, FAeferiag oftde s sv-sfide siq:wamfag fro
STTOST, S7ie:-
"1 9. ST LAT<h HATAL

(i) STt FaTee, ot s $7 9 geer faamr

(ii) I STt 3fi7 T=mar A,
(F) “41. T FHTEA, T&T FEHTE 37T T FHEeqor Harera” ofteish 7 o9 R STrosml

(2). TET=T ST ¥,
() "FT Ta A Foarer Farea” ofids % stefie, ™. T & S fFramr 3u-ofids, i
" HETTA (AT 39-oe, quT 39 srefiw gfatea 1 <o B srosm;
(i) "I ST AT TE=ar GATAA" oft R AT Ik refi= Wit &1 «rq B S,

(iii) “oFfETr, aq Y Soary Iadd §AeA” & A9 qEte 8 qur gfate 8% & Arg fhar
GlTQTlT

(iv) "o wemeran ofrde o 3o erefte Su-efirdat s wfafeat & @, Fwaforfaa ofnds, su-
of e i wiAfSa s vt &t Jrosty, srata:-

" AT, TUTAT S I WA

F. HgaTa faemT

HAHT-

Fmferfera o s 9  dfaeme & aradt daqg=T w1 g1 | F SO a1 2

1. F 3=, o fore wwe & f&fer gren =room & 8 B 27 a5 w1 [ sefea & aefi=he 8,
FET TF gl T IR a9 A -1 AT AT IAATET F (SR & g, T T & 97 B
ST FHE & dae |, QI (o9 % Fq, T & T(aured o7 >l & [SaaT
ters 7 2l |

2. U UFHEAT AT R qrerd (raaeliT, amgiE qur weadei 9w we F 1Y) s T@w
sraEvaAT fowmE, faaem, Rata qur gema sgaedT aife afed 9gd< haTsardl T ga89
ST T |

3. TGN TAT AT HGIAT THZ T FHeATI TAT AT ST T AGE T

4. A ITAT F (SwTE | GEAT8d qTHAT H AT TMSAT & T A AT

5. Ozl qTae aifedehr |
6. UTH(AH ATTITA 6 FT ASATGT I U THATT HaeT ATHA |
7. ASATYS AT T ARTHA, FLAT T IO |

14
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[9FT I-&ve 3(ii)] ] R T TSI : STHIET 3

8.

9.

AT ATt Taeqv, Has |

A=l

fRmaferfea fa, St wma & "faeme i aradt sragEr & =0 | % sfaia ord & (Fae e f
EIEG)E

Aot FT ZIA TEAT aTel THRTHE AT RS TS AT AT ST 5 Uk T F gAL 5T |
e T HE |

10. ¥T5T ATAFHLUT/ TR 1 6 ATEAH | (AT~ 7T IURAT, AT G (e =hrdi & o

1

e FgTar &1 T=ET |
gl
T ST & % forw, IudEd 9T | ST 9w || # afua fAwT et 9% 3 39 A g A arad
e €, oY 39+ afafea, Metafed B S wea F SfEena & araat sageT o g4t 115
1. WA FT TLEA, HYET ¥ I JAT "Gt TN w1 fAareor, ge-Fafrear afereqor i
Y |

12. AGETET HT AT |
q. It 3 378 @A

1.

- |

fafertea fowr ST W & "faem i araal = SF =1 | % Sfasd o 8

F g e forg wwe 9 fafer grer =room Y 8 & 39w @9 &1 A e & 9= g,
FZT TF gl qoh ITFRT Tae T 3T TEAT-ITAT TAT SALT S TIATATAT ICATGT % (oahre 7 §, TH

TRHTET & AT 6 T F e F day § 99dred oY St O F Fe, /il s s
Tt F FaaT At T 27 |

. IYMEE, AL AR T ST 38 Tae<ar o, e, [afa aor §eamm saaedm ot
qfed qgg<h haTwaTdl T Jae+ 37 f&asme |

. T, SALT ST {IATATAT & HATeq RATRATI | R §T SAhAT T HdT |

. TELE ST {IATAA o (o § Safed Gt § Sqigid @Al § 95 Y agIw Il
. T T |

. T AT |

. TFTa foafiTi & FT TET AT g0 THATT Ha el AT |

. TY[E SATATA T [ATHIHA, T FAA ST THTORIT |

TrLTAT 3T T |
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10. FISHEIE ¥ T ATa=Te & Hfera AT |
11. TLLEA T FHLaT 1 =T |
12, 9903t o i Fwar &1 e srferfazm, 1960 (1960 1 59) |
- I

aferfaa Ao s 9w F dfeam 7 aradi srgEr @ g 11| % ofawa od 8 (Fae fergm #it

EIEL)E

13. ag[ =T =Ea g |

14, I ST qiert FT g TgaT aTel GhTHE AT FIARE TR AT AT St & UF 057 F AL
=T H et 1 Aame |

15. Tl TSIt § TR AT, TET #hf Faaefl TSiadl & o7 Feaid I IS a9T Ud STHT
TGYETT |

16. T ATYFHLO/FAEHTT T 6 ATeqw F ATNT o7 Iuswwi, =740 o =it & oo B
TAETAAT T €T |

arr-lil

T T &A1 F o0 3uad AT | 3T 97 || & afvrq o gt a& F 39 1T &= 0w arad

e 2, oY = o Mefateaa e S 9a & Sfaend it aradi QA o g4t 11 %

HAIT AT &

17, qY TEA FT TRIEA, HLEAT ¥ IATT AT T 32 Teft 0t w1 e, qg-Frfwer gfveor
Y e |

18. wfaaTed AfeeR |
19. IY[& ¥ Tiary 7 T |
W - IV
20. 9 IUANT AT T¢I F HATAT ATHT |
21, 9T e "
(v)  "SmETEe i gl FwF Hereat ot % erefie, wiat® 21 #, S wareE, T9° e oiw
LA HATAT" 9Tea1 o T T "1 9T{<h HATAA" 9758 T STUAT;
(vi) "gEET ST TER A" ofiOE T 39 A YAt & vEra, Meteea o s, $su-
of s o wiafeaT siq:earfud 7 STusft, sraie -
S ArfRe AT
&. ST gare, T41 fawre s I @<er fAawnr
. &g
1. TS T8 % T H ST BT AT, G207 i Yaer, S & faferer Iu=iem siw afeat & srae
H STTEA % Haer § ST JISAT ST a9 7 907 TR TeT |
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2. TET A G TR |

3. e Hifq, qETH ggrAdar, dqEeTT Ua fowme wtderr i fEr & gafaa gt A,
S ST agseeiia, a2, weaw, T T srardetterd [H=Ts 96 off o9 €, Jaed o S
o Haeft STeftar #7=aTy; F9aFT o W S T AT TS e, 7 ST FETEAT H1 HLEAT
3TY TR, gRTaei ST W ST 7 S<H ST, FIT TS 6 e [F=me, S waer, Far
& ForaTer; STerrera i e srearas yaer; a1g (R y&e, sor-fewm, g s, 5«9-
STHTE 3T A&l Feld FHETT; are g |

4. quifsas afedt i 7t =ntedi w1 AfRaw o e | =61 % qreaq § SJfaFon F g=ey
T FEATEA, T4 TTE |

5. S fafer, fEema |

6. STT AT HET |

7. HERrT S SSALT HAT (FHE F) FT HIET (FIA0 AT T4 |

Il. AAUTT I8

8. 1 HETyd Ow T yaY, T [ ¥ a7 FIAAw 7 qefAq SAqaAgrT G, AAN AT
AT |

9. auigty o« fatfer |

10. AT ST TETET Ferf HY vt AT T GATIT AT, aATILT F AT GAH T4 AR e I
ifer, 1960; FATAT e =T |

11. S FETE &g & | Fuefia ofiT ang] qgEar a7 9gdnT S|

M. e ¥ arefie @rea i Rwrr

12. Feal T ST A |

13. Heald a7 3T 9T SIE g™ %% |

14, FearT AT ST e |

15. Feard GATd ST T |

16. Feald ST 3T = e &z |

17, FFRT S TS |

18. T &g (=TT & |

19. FTAHRT LS TRATSTAT =07 a1 |

20. TIE gAY [T qAqTgHE A |
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21.

22.

23.

24.

25.

26.

27.

28.

29.

30.

31.

32.

33

Iv.

34.

35.

36.

37.

38.

g.

1.

2.

T[T &S |
T A= grtE |
AT TET ATE |
TET TA-TF5TH Fem |
TP ST T STt |
EIRGINESERER I
TTHET ATE |
I JHAT 74T aE |
511 37 faega weweft @7 (wrea) forfees (@) |
TP AT et e s |
T T At A s e siasta faem e, wa= w F forw i e s
TNT HLEAOT & HHTAT T ATAA Y g |
T 7 FeeAv, ST, Taee ST Al % TgU0r A STLHT |
. TS ol 52T fAgermer s
afafAasT w1 yarae
TAL 9RA g2 3T TA-TAh1 SAfr=aw, 1873 (1873 #T 8) |
Fae-Trtoges ot faars srfafaaw, 1956 (1956 T 33) |
T 9 afafr, 1956 (1956 FT49) |
FaaT 74 A€ Afaf{=w, 1976 (1976 F163) |

FE(TF are ATAT=H, 1980 (1980 T 46) |
T 91« S E@=gar faemr
TTHIOT & & Hated AT St qft (S FEreE, ey e sfw I 6w faanr w7 i Tw
ST ATSAT M7 T & T LT G % T Td gu), 9 794, A (e 3i7 =T,
TH G § FALTEIT TZANT MY qehelenl qgraar |
AT FgFTar, o stavta wat=ae st & gafda amaer oft € Stgt a6 ST g arfor
81 § YT S G, FA-5994, T [T ol TF=gar T ¢ |

3. =9 g1 it AEl F HATIq TR qrAaaw |
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hereby

namely:

1.

4., 9TgT A YT T S H U A Y ARATSATA Y 2 F "t owAt & gy § q6eay |

(vii) "STer FETEE, A EERE ST I G qATgn ofivw a9 39 A wiAteat wr 9w TR
STUATT |

T AT Flfeea

RELIE

[®T. . 1/21/7/2019-%13 ]
AT 9T, I A

CABINET SECRETARIAT
NOTIFICATION
New Delhi, the 14™ June, 2019.

S.0. 1972(E).—In exercise of the powers conferred by clause (3) of article 77 of the Constitution, the President
makes the following rules further to amend the Government of India (Allocation of Business) Rules, 1961,

(D These rules may be called the Government of India (Allocation of Business) Three Hundred and
Fiftieth Amendment Rules, 2019.
2) They shall come into force at once.

In the Government of India (Allocation of Business) Rules, 1961,-
(1) in THE FIRST SCHEDULE,-

(a) under the heading “l. Ministry of Agriculture and Farmers Welfare (Krishi Evam Kisan Kalyan
Mantralaya)”, the sub-heading “(iii) Department of Animal Husbandry and Dairying (Pashupalan aur Dairy
Vibhag)” and sub-heading “(iv) Department of Fisheries (Matsyapalan Vibhag)” shall be omitted;

(b) the heading “OAA. Ministry of Drinking Water and Sanitation (Peya Jal aur Swachchhata Mantralaya)”
shall be omitted;

(c) after the heading “13. Ministry of Finance (Vitta Mantralaya)” and sub-headings thereunder, the
following heading and sub-headings shall be inserted, namely:-

“13A. Ministry of Fisheries, Animal Husbandry and Dairying (Matsyapalan, Pashupalan aur Dairy
Mantryalaya)

(i)  Department of Fisheries (Matsyapalan Vibhag)
(ii)) Department of Animal Husbandry and Dairying (Pashupalan aur Dairy Vibhag)”;

(d) after the heading “19. Ministry of Information and Broadcasting (Soochana aur Prasaran
Mantralaya)”, the following heading and sub-headings shall be inserted, namely:-

“19A. Ministry of Jal Shakti (Jal Shakti Mantralaya)

@) Department of Water Resources, River Development and Ganga Rejuvenation (Jal Sansadhan,
Nadi Vikas aur Ganga Sanrakshan Vibhag)

(i)  Department of Drinking Water and Sanitation (Peya Jal aur Swachchhata Vibhag)”;

(e) the heading “41. Ministry of Water Resources, River Development and Ganga Rejuvenation (Jal
Sansadhan, Nadi Vikas aur Ganga Sanrakshan Mantralaya)” shall be omitted.

2. in THE SECOND SCHEDULE.,-

(i) under the heading “MINISTRY OF AGRICULTURE AND FARMERS WELFARE (KRISHI EVAM
KISAN KALYAN MANTRALAYA)”, the sub-heading “C. DEPARTMENT OF ANIMAL
HUSBANDRY AND DAIRYING (PASHUPALAN AUR DAIRY VIBHAG)” and the sub-heading “D.
DEPARTMENT OF FISHERIES (MATSYAPALAN VIBHAG)”, and entries thereunder shall be omitted;

(ii) the heading “MINISTRY OF DRINKING WATER AND SANITATION (PEYA JAL AUR
SWACHCHHATA MANTRALAYA)” and the entries thereunder shall be omitted;
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(iii) under the heading “MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
(PARYAVARAN, VAN AUR JALVAAYU PARIVARTAN MANTRALAYA)”, entries 8 and 8A shall be
omitted;
(iv) after the heading “MINISTRY OF FINANCE (VITTA MANTRALAYA)” and sub-headings and
entries thereunder, the following heading, sub-headings and entries shall be inserted, namely:-
“MINISTRY OF FISHERIES, ANIMAL HUSBANDRY AND DAIRYING (MATSYAPALAN,
PASHUPALAN AUR DAIRY MANTRYALAYA)
A. DEPARTMENT OF FISHERIES

(MATSYAPALAN VIBHAG)
PARTI
The following subjects which fall within List I of the Seventh Schedule to the Constitution of India:

1. Industries, the control of which by the Union is declared by Parliament by law to be expedient in
public interest as far as these relate to development of fish feed and fish products with the limitation
that in regard to the development of industries, the functions of the Department of Fisheries do not
go further than the formulation of the demand and fixation of targets.

2. Promotion and development of fishing and fisheries (inland, marine and beyond territorial waters)
and its associated activities, including infrastructure development, marketing, exports, and
institutional arrangements etc.

3. Welfare of fishermen and other fisher-folk and strengthening of their livelihoods.

4. Liaison and cooperation with international organizations in matters relating to fisheries
development.

5. Fisheries Statistics.

6. Matters relating to loss of fish stock due to natural calamities.

7. Regulation of fish stock importation, quarantine and certification.

8. Fishery Survey of India, Mumbai.

PART I
The following subjects which fall within List III of the Seventh Schedule to the Constitution of
India (as regards legislation only):
9. Prevention of the extension from one State to another of infectious or contagious diseases or pests
affecting fish.
10. Pattern of financial assistance to various State Undertakings, Fisheries Development Schemes
through State agencies/Co-operative Unions.
PART III
For the Union territories the subjects mentioned in parts I and II above, so far as they exist in regard
to these territories and, in addition, to the following subjects which fall within List II of the Seventh
Schedule to the Constitution of India:
11. Preservation, protection and improvement of fish stocks and prevention of diseases thereof,
veterinary training and practice.
12. Insurance of fish stock.

B. DEPARTMENT OF ANIMAL HUSBANDRY AND DAIRYING
(PASHUPALAN AUR DAIRY VIBHAG)
PARTI
The following subjects which fall within List I of the Seventh Schedule to the Constitution of India:

1.

2.

3.

Industries, the control of which by the Union is declared by Parliament by law to be expedient in
public interest as far as these relate to development of livestock and birds feed and dairy and poultry
products with the limitation that in regard to the development of industries, the functions of the
Department of Animal Husbandry and Dairying do not go further than the formulation of the
demand and fixation of targets.

Promotion and development of livestock, dairy and poultry and its associated activities, including
infrastructure development, marketing, exports and institutional arrangements etc.

Welfare of persons engaged in activities relating to livestock, dairy and poultry.
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4.  Liaison and cooperation with international organizations in matters relating to livestock and
poultry development.
5. Livestock Census.
6.  Livestock Statistics.
7. Matters relating to loss of livestock due to natural calamities.
8. Regulation of livestock importation, animal quarantine and certification.
9.  Gaushalas and Gausadans.
10. Matters relating to pounds and cattle trespass.
11. Prevention of cruelty to animals.
12. The Prevention of Cruelty to Animals Act, 1960 (59 of 1960).
PART II
The following subjects which fall within List III of the Seventh Schedule to the Constitution of
India (as regards legislation only):
13. Profession of veterinary practice.
14. Prevention of the extension from one State to another of infectious or contagious diseases or pests
affecting animals and birds.
15. Conversion of indigenous breeds; introduction and maintenance of Central Herd Books for
indigenous breeds of livestock.
16. Pattern of financial assistance to various State Undertakings, Dairy Development Schemes through
State agencies/Co-operative Unions.
PART III
For the Union territories the subjects mentioned in parts I and II above, so far as they exist in regard
to these territories and, in addition, to the following subjects which fall within List II of the Seventh
Schedule to the Constitution of India:
17. Preservation, protection and improvement of stocks and prevention of diseases of animals and
birds, veterinary training and practice.
18.  Courts of Wards.
19. Insurance of livestock and birds.
PART IV

20. Matters relating to cattle utilisation and slaughter.

21. Fodder development.”

(v) under the heading “MINISTRY OF HOUSING AND URBAN AFFAIRS (AWASAN AUR SHAHARI
KARYA MANTRALAYA)”, in the entry 21, for the words “Ministry of Water Resources, River
Development and Ganga Rejuvenation”, the words “Ministry of Jal Shakti” shall be substituted;

(vi) after the heading “MINISTRY OF INFORMATION AND BROADCASTING (SOOCHANA AUR
PRASARAN MANTRALAYA)” and the entries thereunder, the following heading, sub-headings and
entries shall be inserted, namely:-

“MINISTRY OF JAL SHAKTI (JAL SHAKTI MANTRALAYA)

A. DEPARTMENT OF WATER RESOURCES, RIVER DEVELOPMENT AND GANGA
REJUVENATION (JAL SANSADHAN, NADI VIKAS AUR GANGA SANRAKSHAN VIBHAG)

I. GENERAL

1. Development, conservation and management of water as a national resource; overall national
perspective of water planning and coordination in relation to diverse uses of water and interlinking of
rivers.

2. National Water Resources Council.

3. General policy, technical assistance, research and development training and all matters relating to
irrigation, including multi-purpose, major, medium, minor and emergency irrigation works; hydraulic
structures for navigation and hydro-power; tube wells and groundwater exploration and exploitation;
protection and preservation of ground water resources; conjunctive use of surface and ground water,
irrigation for agricultural purposes, water management, command area development; management of
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reservoirs and reservoir sedimentation; flood (control) management, drainage, drought proofing, water

logging and sea erosion problems; dam safety.

4. Regulation and development of inter-State rivers and river valleys. Implementation of Awards of

Tribunals through Schemes, River Boards.

5.
6.
7.
IL
8.

Water laws, legislation.

Water quality assessment.

Cadre control and management of the Central Water Engineering Services (Group A).

INTERNATIONAL ASPECTS

International organisations, commissions and conferences relating to water resources development and

management, drainage and flood control.

9.

10. Matters relating to rivers common to India and neighbouring countries; the Joint Rivers Commission
with Bangladesh, the Indus Waters Treaty 1960; the Permanent Indus Commission.

11. Bilateral and external assistance and cooperation programmes in the field of water resources

International Water Law.

development.

III. ORGANISATIONS AND BODIES UNDER THE DEPARTMENT
12.
13.
14.
15.
16.
17.
18.
19.
20.
21.
22.
23.
24.
25.
26.
27.
28.
29.
30.

31

32. Conservation, development, management and abatement of pollution of rivers.

33

Central Water Commission.

Central Soil and Materials Research Station.
Central Groundwater Board.

Central Ground Water Authority.

Central Water and Power Research Station.
Farakka Barrage Project.

Ganga Flood Control Commission.

Farakka Barrage Project Control Board.

Brahmaputra Board.

Narmada Control Authority.

Betwa River Board.

National Institute of Hydrology.
National Water Development Agency.
Bansagar Control Board.
Tungabhadra Board.

Upper Yamuna River Board.

. National Ganga River Basin Authority including the Mission Directorate, National Mission for Clean
Ganga and other related matters of Ganga Rejuvenation.

. National River Conservation Directorate.

IV. ADMINISTRATION OF ACTS

34. The Northern India Canal and Drainage Act, 1873 (8 of 1873).
35. The Inter-State River Water Disputes Act, 1956 (33 of 1956).

36
37
38

B.

1.

. The River Boards Act, 1956 (49 of 1956).
. The Betwa River Board Act, 1976 (63 of 1976).
. The Brahmaputra Board Act, 1980 (46 of 1980).

DEPARTMENT OF DRINKING WATER AND SANITATION (PEYA

SWACHCHHATA VIBHAG)

Rural water supply (subject to overall national perspective of water planning and coordination assigned

Sardar Sarovar Construction Advisory Committee.

Water and Power Consultancy Services (India) Ltd. (WAPCOS).

National Projects Construction Corporation Limited.

282

22



288

287238/2020/12P
[9FT I-&ve 3(ii)] ] R T TSI : STHIET 11

to the Department of Water Resources, River Development and Ganga Rejuvenation), sewage, drainage and
sanitation relating to rural areas; International cooperation and technical assistance in this field.

2. Public cooperation, including matters relating to voluntary agencies in so far as they relate to rural
water supply, sewage, drainage and sanitation in rural areas.

3. Co-operatives relatable to the items in this list.

4. Coordination with respect to matters relating to drinking water supply projects and issues which cover
both urban and rural areas.”;

(vii) the heading “MINISTRY OF WATER RESOURCES, RIVER DEVELOPMENT AND GANGA
REJUVENATION (JAL SANSADHAN, NADI VIKAS AUR GANGA SANRAKSHAN
MANTRALAYA)” and the entries thereunder shall be omitted.

RAM NATH KOVIND

President

[F. No. 1/21/7/2019-Cab.]
RACHNA SHAH, Jt. Secy.
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